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HYDERABAD BENCH

Ll

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD. - ]

O.A.N$.306/91. Date of iudgement : $—03-9%
P,Venkaiah, IPS .. Applicant
Vs.

1. Union of/ India,
Rep. by its Secretary.,:
Min. of Home Affairs,
Central Secretariat,
North Block,

New Delhi-110001.

2. Union of India,
: Rep. by its Secretary,
Min. of Personnel & Trg.., i
Central Secretariat,
North Block,
New Delhi-=110001.

3., Govt. of Andhra Pradesh,
Rep. by its Chief Secretary,
Secretariat, '
Hyderabad-500022.

4. Sri A.Hanumantha Reddy, IPS,
DIG of Police, CB.CID..
0/o the IG of Police, Crimes,
Lakdi-ka-pul, Hyderabad.

5., Sri K.Krishna Murthy, IPS,

DIG of Police,
0/o the DG of Police,
Lakdi-ka-pul, Hyderabad. .. Respondents

i

Counsel for the Applicant : Shri Y.Suryanarayana for
M/s. C.Vani Reddy

Coqnsel for the Respondents: Shri N.VJRamana, addl. CGSC
Cousat  For fa Pespmidenss 1. Sha 2-pandureng.a Re ddy, sp) &b

-

-—- L kg S ROD
CORAM |
Hon'ble Shri A.V.Haridasan, Member(J);
Hon'ble Shri A.B.Gorthi, !*&err&:aer(z?a)!1 |

Judgement

X As per Hon'ble Shri A.B.Gorthi, Member(A) [

The grievance of the Applicaat is against the decis
of Respondent No.l as conveyed unéer Order No,I-15016/16
86-IPS.T dt. 8.6.1981 in which his name was shown below

S/Shri A.Hanumantha Reddy (R4) and K.Krishna Murthy (R5)

0000.2



GJ_I\

o

-
2%

-2 - o
although all the three of them were .assigned 1973 as their
year oflallotment and although the Applicént's name wag shown

above the other two in the Select List dated 9,1.1978.

2. facts of the case, so far as the background history of
the éasé is concerned, are the same as in 0.A,No0,.911/90
which we have disbosed of today by a separate order,
Admittedly the Applicant was senior to R4 and RS upto and
including the time of selection to Indian Police Service,
The namé of the Applicant figured above R& and RS in the
Select List dated 9.1,1978, Initiallylthé year of allotment
of the Applicant was fixed as 1975 but:whén.the Tribunal
ordered in 0.A.No.395/86 that the Applicaﬁt's vear of
allotment needs to be revised, the same was determined

as 1973. While so determining it, the Central Government
(Respondent No.l) placed the Applicant below R4 and R5 in the

gradation list, vide the impugned order,

3. Andhra Pradesh State Government (Respondent No,3) in ita
counter affidavit supported the case of the Applicant as
would be evident from the folléwing averment: -

: "10.. Subsequently, the Govt., of India in their order
No,I-15016/16/86-1IPS,I dated 8.6.1989 assigned 1973 as the
year of allotment to the applicant by placing the applicant
below Sri A,Hanumantha Reddy and Sri K.Krishna Murthy, who
are juniors to the applicant both in State Police Service anc
Select List approved by Union Public Service Commission on
9.1.1978, A statement showing the seniority of State Police
Service Officers and Direct Recruits of 1973, 1974 angd 1975
is appended. As seen from the statement, the applicant, who
1s earlier senior t6 Sri A,Hanumantha Reddy and Sri K.Krishna
Murthy has become junior in the revised seniority assigned
by the Govt, of India, Similarly, Sril A.R.Muralidhar and
Sri K.Narasimha who are seniors to Sri A,Hanumantha Reddy an¢
Sri K.Krishna Murthy have become juniors. The anomalous
position as pointed out above has been brought to thenotice :
of the Govt, of India. The Govt, of India have stated that
the fixation of seniority and year of allotment of Sri D.V.
Subba Reddy and six others have been determined after
considering all the relevant aspects of the case. They have
pointed out that the anomalous situation would not have
arisen if the Select List officers had been appointed to
cadre posts in order of their seniority,"

4, In the reply affidavit filed on behalf of the Central
Government (Respondent No.l), it was reiterated that -a= the

Applicant 4did not officiate continuously in a cadre post

after his name was brought into the Sélect List. Hence
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. ._Copy to.-
1. Secratary, Nlnlstry of Home AFPaxrs, Union of India,
1" Central Secretariat,.North Bilock, New Dslhi,

2, .Secretary, Ministry of Personnel-& Trg., Union of India,
Central Secretariat, North Block, New Delhi-001.

3. Chief Secraetary, Govt. off Andhra Pradesh, Secretariat, Hyd-022

Ty Ty

‘4, One copy to M&J@ y Reddy, Do cate, R felly 1% v /ff/g(owgmjgy

T R et HYe
j 5. One copy to Sri. N.V,Ramana, Addli CGSC, CAT, Hyd.

1

6. Dhé'copy to Sri. b.Pandurénga'HédH}, Spl. counsel Por A.,P,States

74 Onw copy to Library, CAT, Hyd,

8. One 'spare” copy.
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his date of éppointment. i.e,, 13.11,1979 tc the I.P.S.
was taken as the crucial date for fixing his seniority.

As regards R4 and R5, they continuéusly officiated in
cadre posts w.e.f, 1.10.}977Tand hence_i% was decided that

. they should be senior to the Applicant. \

5. The aforesaid contention was raised(by Respondent No.l
,in the earlier 0.A, (Npﬁ§95/86) also‘buétwés rejected by thes
Tribunal. Consequently the year of alldpment of the
applicant which was;in}ﬁially determined*as 1975 by
Respondent No.l was revised to 1973, Fé; the reasons
stated in our judgement in 0.A.No,911/90, which may be
- read as part of this judgement, we are o%&he view that the
: Applicanthke ﬁadé&%o lose his seniority for no fault of higm
The Andhra Pradesh State Government having rendered the
certificate in terms of Explanation 4 to Rule 3(3) (b) of tt
I.P.5, (Regilation of Seniority) Rules,'1954; there canAﬁe
no justification to deny the benefi£ of £he same to the
:‘AppliCant. _ ‘ |
6. In the result, we allow the Appliéﬁttﬂénd direct the
Respondents tc show the Applicant's'naﬁe in the gradation
list of I.P.S. Officers of Andhra Pradesh immediately beloimm
shri M.Guruswamy (SPS 1973) and above Shri A,Hanumantha
Reddy (sPS 1973) (Respondent No.4). .Tﬁis may be done
within three months from the dafe of communication of this

order,

7. No order as to costs.,

. e

_ _ ~ ( A.B.Gorti } ( A.V.Haridasan ) J
[ Member (A) . | Member(J) .
|
_ ﬁ’” — 37,
Dated: 2 August, 1994, Py /Qe;,{&f?‘aq {(3)
br,
edi - ¢om - 'Yff_“




A
'S \
.(9ﬁr305/4/‘

—

-

= - . . Typed by Compared by
Checked by " Approved by

IN THE, GENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDER:BAD

THE HON'BLE MR.H.U,HARIDRSEN:NENBER(J) "
L}

AND

THE HON'SLE MR.A.B.GORTHI & MEMBER(H)

Dated: C’/@‘Uf o

BRBER/IUDGMENT —

- Lq__n_.;'__j -«u-pﬂ’/"g'i‘p'i‘N’g‘r—ﬁ;s
dA—
: 0.ALNG, BoEla) e
; T.ALND, ' : (\.P..NG. )
-‘—-’ﬂ'-_—‘ b —————

' Adfitted and Interim Directions
Issyed, .

-/”’7(Izgded; "

Digposed of with direstions.

L]

Oislpissed.

- Dismissed qs.Uithdraun:
Diém ssed Por Default.
Reje:Xéd/Drderad,.

_—"No order as to costs. L/’;
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